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...(Interruptions)... Now, Shri Sanjiv Kumar. ...{Interruptions)... There is agreement
of the whole House. Everybody agrees, then what you have to say? Everybody agrees.
All are agreeing, 91301 ... (Interruptions)... Now, Shri Sanjiv Kumar.

Frequent deaths due to cancer in Jharia, District Dhanbad
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MR. DEPUTY CHAIRMAN: Time over. ..(Interruptions)... Time over
Shri S. Muthukaruppan. ...(Interrupiions)... Shn S. Muthukaruppan.
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SHRI RITABRATA BANERIEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I too associate myself with the matter raised
by the hon. Member.
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MR. DEPUTY CHAIRMAN: Okay, those who associate, may be added.
Shri 3. Muthukaruppan. ...{Interruptions)... All names will be added. ... {Interruptions)...
It 1s not going on record. Yes, Shr1 Muthukaruppan, please.

Proposed construction of dam by Karnataka Government across Cauvery

river against the Award given by Cauvery Tribunal

SHRI S. MUTHUKARUPPAN {Tamil Nadu): Hon Deputy Chairman, Sir, |
would like to raise the serious and important issue of Tamil Nadu farmers, especially,
delta farmers of Tamil Nadu. Sir, my Leader, Puratchi Thalaivi, Amma, approached the
Supreme Court and the Cauvery Water Disputes Tribunal and the final decision has been
published in the official Gazette on 19.2.2013. On 2.9.2013, my leader, hon. Amma, had
urged the Government of India to advise the Government of Karnataka not to take up
any schemes including hyvdro electric projects in the Cauvery River Basin of Karnataka,

without prior consent of the Government of Tamil Nadu.

On 12.11.2014, a news-item appeared in the Times of India that the State of
Karnataka has invited global Expression of Interest for the technical feasibility study for
the construction of dams at Mekedatu in the Cauvery River Basin. On the very same day,
on 12.11.2014, under the able guidance of mv leader, hon. Amma, the Government of
Tamil Nadu brought to the notice of the hon. Prime Minister of India the unilateral action
of the State Government of Kamataka, which will affect the interests of Tamil Nadu

farmers, and, which was the violation of the final award notified in the official Gazette.

Turge the hon. Prime Minister of India and the G overnment of Karnataka to withdraw
the notice inviting Global Expression of Interest for technical study to construct reservoir
at Mekedatu across Cauvery River. Under the valuable guidance of hon. Amma, the
Tamil Nadu Assembly passed a unanimous resolution seeking the Central Government's
intervention to advise the State of Karnataka not to proceed with the construction of
two new dams at Mekedatu, in the guise of drinking water supply through the Cauvery
Neeravari Nigam Limited and stop them till Cauvery Management Board is formed. 1
urge the Government of India, that 1s, the Ministry of Environment and Forests, not to
grant any clearance to any of the project proposed by Karnataka at Cauvery Basin till the

Cauvery Management Board is formed.

Under the guidance of hon. Amma, on27.3.2015, an all-Party delegation of Members
of Parliament, both from Lok Sabha and Rajya Sabha, from Tamil Nadu met the hon.
Prime Minister of India and presented him a unanimous Resolution which was passed in

Tamil Nadu Legislative Assembly. T appeal to the hon. Prime Minister of India to request



